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3. That the direction passed by this Hon’ble Tribunal’s in its order dated 31.08.2023 is as

follows:

“Interim Order dated 30.05.2023 shall continue to operate. However, it is clarified
that nothing in this interim order shall bar respondent no. 8 from organizing marriage
party or such like social functions in the premises in question on_grant of
CLU/EC/CTE/CTO. as the case may be, in accordance with the terms and conditions

)

thereof and the environmental norms.’

The relief sought is totally unreasonable and unimaginable

. That a bare perusal of the above order dated 31.08.2023 of this Hon’ble Tribunal clearly
shows that this Hon’ble Tribunal has stayed the operation of the R8 / Hermitage Marriage
Palace only till it obtains the “CLU/EC/CTE/CTO, as the case may be, in accordance with

the terms and conditions thereof and the environmental norms”. By way of the present 1A,

what the R8/ Hermitage is praying for is effectively a free-pass to organize huge marriage

parties _and social functions (and cause pollution) without first complying with the

environmental norms and obtaining the CLU/EC/CTE/CTO, as the case may be. Admittedly,
the R8 has not yet been granted EC/CTE/CTO, as the case may be (para 6 of [A) and even
CLU has been refused (para 7 of 1A).

It is common knowledge that grant of NOC/EC/CTE/CTO involves a strict inspection
process undertaken to ensure that the project proponent has the capacity to carry out the
proposed activity at the scale at which it is proposed and that it meets all requirements under
applicable laws including those relating to air, water and noise pollution, disposal of
waste, sewage treatment, etc. The primary purpose of the exercise involved in grant of

approvals is to ensure in advance that the proposed activities will not harm the environment

by causing air (including noise) and water pollution. Keeping in mind the intent behind the

process involved in grant of the said approvals, the relief sought in the present 1A is totally

unreasonable, unimaginable and outrageous.

This Hon’ble Tribunal which has been bestowed the crucial duty of protecting the
environment and bringing perpetrators fto justice cannot by any extent of imagination grant

such a relief/direction to allow somebody to by-pass the established and binding

environmental laws/norms and give him a free-pass to pollute. Hence the present IA is totally

misconceived.

Antecedents of R8: Violation of environmental and other norms has been confirmed by

State Authorities

. That the relief/direction sought by the R8 / Hermitage in the present IA is even more

outrageous in background of the fact that the Joint Committee (comprising of representatives
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M Gmaill Vasu Bhushan <adv.vasubhushan@gmail.com>

Advance Service of Rejoinder in OA & Reply in IA

1 message

Vasu Bhushan <adv.vasubhushan@gmail.com> 20 February 2024 at 15:05
To: Dushyant Dahiya <adv.dushyantdahiya@gmail.com>, Sunieta Ojha
<sunieta.ojha@gmail.com>, chairman.ptl.ppcb@punjab.gov.in, dc.mhi@punjab.gov.in,
officeofkaransharmaaor@gmail.com

Ref.: OA No. 161/2023 titled ‘Rana Igbal Singh Jolly & Ors. v. State of Punjab &

Ors.

Dear Sir/Madam,
Please find attached the copies of:

a. Rejoinder on behalf of the Applicants in OA 161/2023 to the Reply filed by R8 /
Hermitage

b. Reply on behalf of Applicants to IA 837/2023 filed by the R8 / Hermitage.
Regards,

Vasu Bhushan
Advocate

Bhushan & Associates

Address: i-34, Ground Floor, Jangpura Ext., ND-14
Mobile: +91-9958417262

Email: adv.vasubhushan@gmail.com

w

0 I IA (o] I AIO his email message and any attachment thereto may contamn

privile ged and confidential mformation for the use of the individual or entity to which the email i
mtended. If the reader of this message i not the mtended recipient, the reader is hereby notified that
any dissemination, distribution or copying of this communication is prohibited. If you have received this

communication i error, pkease delete the content received and inform us at the earliest.

2 attachments

ﬂ Reply to |A.pdf
7345K

ﬂ Rejoinder in OA.pdf
10243K

https://mail google com/mail/u/0/?1k=74c8b89ef &view=pt&search=all &permthid=thread-a:r70476349912 14482426 &simpl=msg-a:r7611132012916905960
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